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Heard learned counsel for
the garties, |

Issue notice on the res-
pondents to show cause as to why
the contempt proceedings shall
not be initiated against the
alleged contemnerss List on
14411402 for orderss
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The Hon 'ble Mr Justice V.S.
Aggarwal, Chairman.

- . The Hcn'ble Mr K.K.Shafma. L
Member (A). -

Present :

»

Learned counsel for the respcndents
states that directicn of this Tribunal
has since been ccmplied with. Learned
counsel for the applicant states that
he wculd get necessary instructicn in
this regard and prays for time.

List on 22.1.03 for crder.
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Prasent.- The Hontble Mr.Justice D, N,
o Chouwdhury, Vice=Chairman,

The Hon'ble Mr.S.K.Hajra,
Administrative Member,

Heard Mre.A.Ahmecd, learned counsel
for the applicante and Mr,A ,Deb Roy,
learned SreC.G.5.0

" and alsc perussd the compliance report
dated 29,12,2002, In that view of tha
matter the Contempt Proceeding stands

= -dropped, o

' The compliance report is pleced
on record. C e
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for the respondent.



